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STATEMENT CLARIFYING REPLY
TO DISCUSSION ON THE DE-
MANDS FOR GRANTS OF THE
MINISTRY OF LABOUR AND EM-
PLOYMENT FOR THE YEAR 1065-

66

The Minister of Labour ang Em-
ployment (Shri D. Sanjivayya): 1 rise
to make the following statement:

During the course of my reply to
the Budget Debate in this House on
the Demands for Grants of the Minis-
try of Labour & Employment on the
14th April, 1965, 1 referred 1o a ques-
tion raised by Shrimati Renuka Bar-
kataki regarding reservation of posts
in industries in public secter in that
State, for the people in Assam. I had
staled in my reply that the Govern-
ment of India had taken o decision
that posis which carried a salary up-
to Re 500 or Rs. 600 would be reser-
vrg for the local people,

At the time I made that statement,
1 had the recommendation made by
the Projects Co-ordination Committee
at it: second meeting held on  the
9th December, 1958, in mind. Accord-
ing (o that recommendation, recruit-
ment to posts carrying a salary of less
than Rs. 500 per month was to be
made, as far ag possible. locally or
regionally.

1 now wundcerstand that the instruc-
tions issued by the Government of
India on the subject have been consi-
derably modified, as preferences of
the type cnvisaged by the Projects
Co-ordination Commitlee were deemed
to be ultrg vires of the provisions of
the Constitution of India.

1 would like to clarify that the
instructions on the subject, now in
force, do not provide for any such
preferenceg in the matter of employ-
ment in public sector undertakings to
tie residents of the locality or the
State where .uch undertakinge may
be =situated

, 1887 (SAKA)
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COMMITTEE OF PRIVILEGES
Spconp Rerort
Shri Krishntmoorthy Rao (Shimo-
I beg to move:

“That this House agrees with the
Second Report of the Comnmittee
of Privileges laid on the Table on
the 30th August, 1865."

Mr. Speaker; The question is:

“That this House agrees with
the Second Report of the * Com-
mittee of Privileges lai1 on the
Table on the 30th August, 1985."

The motion was adopted.
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RE: CALLING ATTENTION
NOTICES—(Query)
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